
2435   University Gwts Commission         [RAJYA SABHA]      (Amendment) Bill, 1968               2436 

Ministry of Education Notification G.S.R. No. 
1334 (in English) and G.S.I. No. 1335 (io 
Hindi), dated the 12th July, 1968, publishing 
the Salar Jung Museum (Amendment), 1968. 
[Placed in Library. See No. LT-1660/68.] 

(Interruptions by Shri Rajnarain) 

THE  DEPUTY  CHAIRMAN:   No more; 
please sit down. 

THE DEPUTY CHAIRMAN : That will 
do. 

SHRI BHUPESH GUPTA: It is perfectly 
all right, because it had appeared in news 
papers, and the Committee did not take 
enough care to see that they were making such 
a preposterous recommendation and that it 
should not leak out beforehand at least, at least 
before dieir report was presented to the House. 

 

 

SHRI BHUPESH    GUPTA:    You 
hear him for a minute. 

THE DEPUTY CHAIRMAN: Now Mr. 
Dahyabhai Patel. 

REPORT OF THE JOINT COMMITTEE 
OF THE HOUSES ON SALARY, 

ALLOWANCES AND OTHER AME-
NITIES TO MEMBERS OF PARLIA-

MENT 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam, I lay on the Tabie a copy of the 
Report of the Joint Committee of the Houses 
on the Salary, Allowances and other 
Amenities to Members of Parliament. 

SHRI BHUPESH GUPTA (West Bengal): 
Madam Deputy Chairman, I have a 
submission to make here. Even before he laid 
it on the Table of the House we came to know 
of the preposterous recommendation 
increasing the allowances of Members of 
Parliament to Rs. 51; we knew it before. 
Madam, how did it leak out? We should like 
to know who leaked out such a preposterous 
recommendation. 

THE DEPUTY CHAIRMAN: Mr. 
Bhupesh Gupta, you cannot raise questions 
like this and take the time of the House. 

SHRI DAHYABHAI V. PATEL: Perhaps 
by his party. A Member of his Party was on 
the Committee. He may have leaked it out. 

SHRI BHUPESH GUPTA: No. How do 
you say it? 

 

THE DEPUTY   CHAIRMAN:   No 
Mr. Rajnairain. Now the University Grants 
Commission (Amendment) Bill. 

SHRI A. P. CHATTERJI (West Bengal): 
The preposterous question regarding the 
Salary, Allowances and Other Amenities to 
Members of Parliament and this Report 
should be placed for discussion in the House. 

((Interruptions by Shri   Rajnarain) 

THE DEPUTY CHAIRMAN: Please sit 
down. 
(Continuted interruptions by    Shri Rajnarain) 

THE      DEPUTY       CHAIRMAN: 
Please sit down. You must sit down. Order, 
order. 

THE UNIVERSITY GRANTS COM-
MISSION (AMENDMENT) BILL, 1968—

contd. 
Clause 3—Amendment of section 6 

THE DEPUTY CHAIRMAN: Clause 3 and 
the amendments thereto. 
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SHRI LOKANATH MISRA 
(Orissa) : The constitutional point is that when 
an amendment is passed, it does not go into 
the Statute Book in Hindi. It gets translated 
into English and, naturally, the convention of 
the House has been that all amendments are 
only circulated in English and not in Hindi. 

THE DEPUTY CHAIRMAN: It has been 
translated into English; he gave it in Hindi. 
Are you moving your amendment No.  13, 
Mr. Yadav? 

THE DEPUTY CHAIRMAN: When it 
goes into the Statute Book it is translated into 
English; it goes in the English form. 

THE DEPUTY CHAIRMAN : I 
understand the difficulty. I will look into it 
and see what can be done, if anything can be 
done. 

THE DEPUTY CHAIRMAN: Are you 
moving your amendment, Mr. Yadav? 

SHRI J. P. YADAV (Bihar): Madam, I 
move: 

13. "That at page 3,— 

(i) in line 2, for the words 'three years' 
the words 'six years' be substituted;  and 

 

 

 

THE DEPUTY CHAIRMAN : The Bill is 
circulated in Hindi also. The amendments are 
given in English and they remain in English. 
Therefore please let us carry on with clause 3.
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. (ii) in line .8, for. the words 'shall be 
eligible' the words 'shall not be eligible' 
be substituted." 

The question was proposed. 

THE DEPUTY CHAIRMAN: What about 
your amendments, Mr. Vaishampayen? 

SHRI S. K. VAISHAMPAYEN 
(Maharashtra): I am not moving my 
amendments ? 

THE DEPUTY CHAIRMAN: Does the 
hon. Minister accept the amendment. 

THE MINISTER OF EDUCATION (DR. 
TRIGUNA SEN): No, Madam. 

THE DEPUTY CHAIRMAN:  You 
please sit down. 

 
THE DEPUTY CHAIRMAN: I asked Mr. 

Yadav but he was not quick enough to tell me 
if he wanted to speak on his amendment. If he 
does not want to speak I can ask anyone else. 
I know the procedure and I do not want hon. 
Members to draw my attention to procedure 
over and over again. 

 
13. "That at page 3,— 

(i) in line 2, for the words 'three 
years' the words 'six years' be 
substituted; and 

(ii) in line 8, for the words 'shall be 
eligible' the words 'shall not be eligible' 
be substituted." 
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PROF. SAIYID NURUL HASAN 
(Nominated): I would like to support this 
amendment which I consider to be of very 
great importance. This distinguished 
Education Minister had made a statement 
yesterday that the term has been reduced to 
three years so as to provide for greater 
rotation. Now that is understandable but then 
he went on to say : supposing someone is do-
ing very good work he may be given another 
term. I am assuring that before a person is 
appointed as a member of the University 
Grants Commission he must have established 
his position and made his mark already and 
the Government would not like to appoint 
members on probation and it would be 
influencing unduly the independence of 
judgment of the members  of  the  
Commission  if  they     are 

to be told that if they behave like good boys 
they will get another term; if on the other 
hand they are naughty then they must go out. 
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SHRI A. P. CHATTERJEE (West Bengal): 

Madam Deputy Chairman, I think I must echo 
the sentiments expressed by Prof. Nurul 
Hasan. As a matter of fact I do not see any 
justification or wisdom in making such a 
provision as this that a member snould be for 
three years if he does the work well, then his 
term can be extended for another three years, 
through such a method various kinds of 
nepotism and patronage are bound to arise. As 
Prof. Nurul Hasan pointed out it will only lead 
to attempts to get a good conduct certificate. 
The member of the University Grants 
Commission will try to behave 'properly' so 
that he will get a chance for another term. 

Therefore, Madam Deputy Chairman, I 
think that if the hon. Education Minister could 
have seen it fit to restore the previous state of 
things and make the period a little longer, 
there will be no question of increasing the 
tenure or increasing the term of service. 
Instead of three years it can be six years.    Let 
it be six years;   but 

there cannot be any question of increasing the 
term or repeating the term. Well, if the term is 
increased or extended and there is no 
provision for repeating the term, I think, that 
will bring about a greater independence for 
the members of the Commission. 

SHRI M. RUTHNASWAMY (Madras) : 
Madam, I would like to make a few remarks 
on this subject because I think that a three-
year period is not long enough for a member 
to do justice to his work, to his capabilities 
and to the work of the University Grants 
Commission. Usually what happens is that 
during this short period of three years, the first 
year is taken in the member acquainting 
himself with the details of the administration 
and the third year is spent in looking forward 
to the future so that the real work is done only 
in one year, the second year. So I think in the 
interests of the University Grants 
Commission, in the interests of its work, a 
period of six years should be fixed. I would be 
in favour of even giving him another terms of 
six years if he has proved himself satisfactory. 
But since the amendment cannot be split up 
into two parts, I would like to support the 
amendment as a whole in the interests of the 
work of the University Grants Commission and 
in the interests of the members' contribution to 
that work, especially as I am in favour of the 
portfolio system, namely, members 
specialising in one branch of the University 
Grants Commission's work— it would be well 
if the member was given a longer period in 
which he could render useful service to the 
Commission. 

DR. TRIGUNA SEN : Madam Deputy 
Chairman, I explained this yesterday already. I 
thought of not speaking on this subject. The 
term of office of the Chairman has been kept 
at five years and that of the members to three 
years so there wiH be a continuity of the 
Chairman for both sets of members and, as I 
explained yesterday, the term of office of the 
members has been reduced to three years 
because there will be an opportunity for rota-
tion and it is also thought . . . 

SHRI A. P. CHATTERJEE: Why rotation? 
DR. TRIGUNA SEN: We can have new 

members also and it has also been found that 
there are people, eminent people . . . 
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SHRI A. P. CHATTERJEE: Then why not 
the Chairman also? 

DR. TRIGUNA SEN: How can there be 
continuity then? As far as members are 
concerned, there are many eminent persons 
who are prepared, who may be prepared to 
work. They are part-time members and they 
can work for three years. But for six years 
nobody wants to commit himself. And it is 
also difficult to get a man for that period. 

THE DEPUTY CHAIRMAN : Now, are 
you pressing the Amendment, Mr.. Yadav? 

SHRI J. P. YADAV: Yes, Madam. 

THE DEPUTY CHAIRMAN: The 
•question is : 

13. "That at page 3,— 

(i) in line 2, for the words 'three 
years' the words 'six years' be 
substituted; and 

(ii) in line 8, for the words 'shall be 
eligible' the words 'shall not be eligible 
be substituted." 

The motion was negatived. 

THE DEPUTY CHAIRMAN: The 
question is : 

"That clause 3 stands part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 4—Amendment of Section 12 

THE DEPUTY CHAIRMAN: There are 
five amendments—amendments 15, 16, 17, 18 
and 19. Amendment 15 is in the name of Mr. 
Raj-narain. 

SHRI RAJNARAIN : I move :— 
15. "That at page 3, for lines 28 to 32, 

the following be substituted, namely:— 
'Provided further that the Commission 

shall not give any grant to any 
University which is established after the 
commencement of the University Grants 
Commission (Amendment) Act, 1968 
without the previous approval of the 
Commission.' " 

PROF. SAIYID NURUL HASAN: I move: 

16. "That at page 3,— 
(i) in line 28, after the words 

'Provided further that' the words 'the 
Central Government or' be inserted; and 

(ii) at the end of line 32, after the 
words 'the Central Government' the 
words 'till such time as the Commission 
and the Central Government are 
satisfied that adequate facilities exist in 
such University for the maintenance of 
proper standards' be inserted." 

THE DEPUTY CHAIRMAN : 
Amendment 17 is in the name of Mr. 
Vaishampayen.    Are   you  moving  it? 

SHRI S. K. VAISHAMPAYEN: In view 
of the assurance given by the Minister that 
special attention will be given to higher 
education in the backward areas I am not 
moving amendment No. 17. 

THE DEPUTY CHAIRMAN :    Mr. 
Vaishampayen, you are not moving this 
amendment. The amendment 18 is also in 
your name. 

SHRI S. K. VAISHAMPAYEN: Madam,  
I   want, a clarification. 

THE DEPUTY CHAIRMAN : No, we 
cannot come to clarifications   now. 

SHRI S. K. VAISHAMPAYEN : Madam, 
let me make a submission. 

THE      DEPUTY        CHAIRMAN : 
Please tell me whether you are moving the 
amendment or not moving. 

SHRI S. K. VAISHAMPAYEN: Madam, 
depending upon the clarification ... 

THE DEPUTY CHAIRMAN : No, no.    If 
you are moving it, you move. 

SHRI S. K. VAISHAMPAYEN: I move— 
18. "That at page 3, after line 42, the 

following be inserted,- namely:— 

'(iv) in clause (d), after the words 
'University Education' the words 
'administration and management' shall 
be inserted." 
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 THE DEPUTY CHAIRMAN: Amendment 
19 is in the name of Mr. Rajnarain. 

SHRI  RAJNARAIN: I move— 

19. "That at page 3, after line 42, the 
following be inserted, namely :— 

'(iv) after clause (i) the follow-inj 
cfeiise shall be inserted, namely :— 

"(k) the Commission shall have the 
right to examine and to see that the 
grant given by it to a University or an 
Institution is utilised for the purpose 
the grant has been made".'" 

The Questions were vrooosed. 

 

THE DEPUTY CHAIRMAN : Mr. 
Rajnarain, please speak on your amendment.    
Please don't   take  the  time   of 

 
the House on such trifling things. I have told 
you that we are looking into it and we will see 
what can be done or what cannot be done. 

 

"Provided further that the Commission 
shall not give any grant to any University 
which is established after the 
commencement of the University Grants 
Commission (Amendment) Act, 1968 
without the previous approval of the 
Commission." 
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PROF. SAIYID NURUL HASAN: Madam 
Deputy Chairman, I really do hot know 
whether it is worthwhile saying anything 
because the attitude or the learned Minister of 
Education is that he just does not want to 
consider anything, because twice I made an at-
tempt yesterday, Madam, but still the point 
was just not answered. I do not want hirn 
necessarily to accept my point but I want him 
to consider it and then if he wants to reject it, 
he can reject it. The point, Madam, is that the 
UGC is being told that it should not give a 
grant to a University which has been 
established without the previous approval of 
the Central Government and of the University 
Grants Commission. But there is nothing to 
prevent other sections of the Central 
Government from providing grants to 
Universities which are established wilhout ihe 
approval of the University Grants Commission. 
I think that this would emasculate the 
University Grants Commission and 1 do not 
think it is going to create a situation in which 
no new University will be established without 
the previous approval of the University Grants 
Commission. Therefore, Madarn, I want 
again, through you, to appeal to the 
distinguished Minister to consider this that if 
he adds the words "the Central Government 
or" along with the words "University Grants 
Commission" and then debars both the Central 
Government and the University Grants 
Commission from giving grants to 
Universities which have been established 
without the previous concurrence of the UGC 
and the Central Government, then it would 
strengthen the hands of the UGC. It would 
also make it clear to any organisation or any 
State Government that no funds from the 
Central sources would be forthcoming for 
them. 

So far as the second amendment is 
concerned, I personally think, Madam, that it 
is worth considering, that is to say, in case, 
may be after ten years or may be after fifteen 
years, a University which was established 
without the previous approval of the UGC 
starts doing excellent work or raises the 
standard, then there should be an opportunity 
to the UGC, after verifying their standards, to 
give grants. I am especially concerned about 
some of our finest colleges in the country. 
Maybe an excellent college, without  its  own 
desire, is  affiliated to 

 
a newly established university. Now, what 
happens to that college? I think that there 
should be some provision, whereby the UGC 
may review the situation. However, it my 
second point is not acceptable to the. Minister, 
I will not press it, but I would request the 
Minister kindly to consider my first point, 
viz., the UGC should not be barred, whereas 
the Ministries of- ihe Government are permit-
ted to sanction grants. 

 

THE DEPUTY CHAIRMAN: You 
speak on amendment No.  19.    That is also 
in your name. 
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SHRI S. K. VAISHAMPAYEN : Madam, 1 
actually wanted a clarification before 1 
withdrew my amendment, but since I am 
asked to say something I would like to make a 
few observations. My amendment arises out 
of the recommendations of the Kothari 
Commission in which they have stated that 
dynamic techniques of administration and 
management should be evolved. Now, the 
stage has come and the UGC must give 
guidance through the different universities, so 
that this is included. My amendment is a con-
sequence of this particular recommendation of 
the Kothari Commission. In clause (d) of 
section 12, if University Education includes 
"administration and management", my amend-
ment will become a little unnecessary. If the 
hon. Minister clarifies that 'University 
Education' in clause (d) of section 12 means 
"administration and management", I wiH not 
press my amendment. 

 

"The Commission shall have the right to 
examine and to see that the grant given by 
it to a University or an Institution is 
utilised for the purpose the grant has been 
made." 

 

THE DEPUTY CHAIRMAN : Thai 
will do. 

THE DEPUTY  CHAIRMAN : You have 
spoken, Mr. Hasan.    No, no. 

SHRI    RAJNARAIN:   It  is  parlia-
mentary process. 
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THE DEPUTY CHAIRMAN: You must be 
very brief. 

 
THE DEPUTY CHAIRMAN: At tbe time 

of moving the amendment you must be very 
brief and very specific on the points. 
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THE DEPUTY CHAIRMAN: That will do.    
Dr. Sen. 

DR. TRIGUNA SEN: Madam, regarding 
amendment No. 15 moved by my friend, Mr. 
Rajnarain, if I have Understood him correctly, 
the object of his amendment is to delete 
"Central Government" from the proviso in 
clause 4. This means that the permission of 
the University Grants Commission only will 
be necessary if a new university is established 
and is desirous of getting grants from the 
Commission. The Bill provides that in ad-
dition to the permission of the University 
Grants Commission the permission of the 
Central Government also will be necessary for 
establishing a new university. There are two 
aspects of this problem. I wish Mr. Rajnarain 
listens to me, then he will withdraw his 
amendment. There are two aspects of the 
problem.    One  is  academic    and 

the other is financial. The academic aspect is 
the concern of the University Grants 
Commission. Nobody questions that and we 
do not propose to interfere with it. But the 
financial aspect is the concern of the Govern-
ment of India which has to provide the money. 
I therefore think it is necessary to have the 
approval of the Government of India along 
with the University Grants Commission. 
There is yet another point which I want to 
draw his attention to. Questions about new 
universities and their establishment are raised 
in this Parliament. It is the responsibility of 
the Minister of Education to deal with this. 
Moreover, he has to come to Parliament to ask 
for funds for new universities. So it is 
necessary before a State starts a university to 
consult the Central Government also. 1 am 
sure the hon. Member has understood it and 
will withdraw his amendment. I appeal to 
hirn. 

About amendment No. 16, I am sorry, I 
have never had a closed mind. I explained 
yesterday to Prof. Nurul Hasan that the 
principal idea in this proposal is that grants 
should not be given to a university which has 
been established without the approval of the 
University Grants Commission and the 
Central Government. It was pointed out 
yesterday that higher education should be in 
the Concurrent List. I opposed it that it is not 
practicable, but I want to establish a healthy 
convention between the State Governments, 
the Central Government and the University 
Grants Commission so that they sit together 
and discuss all points regarding establishing a 
new university. Again this will act as a 
deterrent for a State to start fresh universities, 
as was pointed out by Mr. Chagla, as a 
prestige question. I hope my friend will 
understand this viewpoint and withdraw his- 
amendment. 

PROF. SAIYID NURUL HASAN: The 
first point has still not been taken up by the 
distinguished Minister. I do not know how to 
draw his attention to it. My main point still is, 
and I will repeat it, if the University Grants 
Commission is to be asked not to give a grant, 
the Central Government must also accept that 
discipline and not give that grant. 

DR. TRIGUNA SEN: That is understood. 
The amendment is however    unnecessary    
because    we    are 

THE DEPUTY CHAIRMAN :   Mr 
Rajnarain, you know the procedure. 
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amending the University Grants Commission 
Act which deals with the authority of the 
U.G.C, only. 

SHRI ARJUN ARORA: 1 hope the 
Minister will agree that what Mr. Nu-rul 
Hasan has suggested is a sound policy. 
Certain norms are being laid down for the 
University Grants Com-mission, and if those 
norms are properly followed by a body which 
will have some experts and if they arrive at a 
decision . . . 

THE DEPUTY   CHAIRMAN:   He 
has given his reasons. You please go on to 
amendment No. 18. 

DR. TRIGUNA SEN: Regarding 
amendment No. 18 of Mr. Vaishampa-yen, it 
is known to the hon. Member that to regulate 
the administration and management a model 
University Act has been drafted which is 
being sent to all State Governments, to 
modernise their rules and regulations of the 
universities. It is also there in the power of the 
University Grants Commission to see that the 
standard of education is maintained. Naturally 
it relates also to the management and 
administration. A university cannot function 
or cannot have a good standard of education 
unless and until the administration is good 
enough. It is implied in it and the University 
Grants Commission has got the power accord-
ing to this Act. 

Lastly, again my friend Mr. Raj-narain's 
amendment, I am sorry I cannot accept it. 
Madam, it is obviously the function of the 
grant giving body to ensure that the funds 
granted are utilised for the purpose for which 
they have been granted. He has mentioned -
certain instances of some colleges. The 
University Grants Commission has got the 
right to interfere in this matter. If he will hand 
over the details, I will ask the Chairman of the 
University Grants Commission to look into 
them.    The provision is there. 

 
THE      DEPUTY       CHAIRMAN: 

When I come to your amendment, you can do it. 

 

THE DEPUTY CHAIRMAN: Amendment 
No. 15 which stands in the name of Mr. 
Rajnarain, are you pressing it or withdrawing 
it? 

 
THE DEPUTY  CHAIRMAN:   Mr. 

Rajnarain,   this   is   not   the    practice. You 
should not make a speech. 

 
THE   DEPUTY   CHAIRMAN:    If one 

hon. Member should hold up the House like 
this, how can we go on? 1 P.M. 

 
* Amendment No. 15 was, by    leave, 

withdrawn. 
THE  DEPUTY  CHAIRMAN:  The 
question is : 

*16. "That at page 3— 
(i) in line 28, after the words 

'Provided further that' the words 'the 
Central Government or" be inserted; and 

*For text   of   amendment   see cols. 2446 
Supra. 

-    THE      DEPUTY       CHAIRMAN: There 
is no reply.    You cannot speak : aeain. 
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[The Deputy Chairman] 
(ii) at the end of line 32, after the 

words 'the Central Government' the 
words 'till such time as the Commission 
and the Central Government are satisfied 
that adequate facilities exist in such Uni-
versity for maintenance of proper 
standards be inserted." 

The motion was negatived. 

SHRI S. K. VAISHAMPAYEN: I beg 
leave to withdraw the amendment. 

"Amendment No. 18 was, by leave, 
withdrawn. 

THE DEPUTY CHAIRMAN : Mn. 
Minister, you need not say anything. 

 
"Amendment No. 19 was, by leave, 

withdrawn. 
THE DEPUTY   CHAIRMAN : The 

question is : 

"That clause 4 stands part of the Bill." 
The motion was adopted. 
Clause 4 was added to the Bill. 

Clause 5—Insertion of new section 27 Power to 
delegate. 

THE DEPUTY CHAIRMAN: There is one 
amendment in the name of Mr. Rajnarain. I am 
told that it is a negative amendment. 

The question is : 

"That   clause 5   stand part of the Bill." 

THE DEPUTY CHAIRMAN : That 
amendment is a negative amendment. Even 
though I have put the clause before the House, 
I wane to permit you to speak on that clause if 
you want to speak on that. 

"The Commission may, by regulations 
made under this Act, delegate to its 
Chairman, or any other whole-time member 
or officer, its power of general 
superintendence and direction, over the 
business transacted by, or in, 

*For text of amendment see col. 2446 Supra. 
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the Commission, including the powers with 
regard to the expenditure incurred in 
connection with the maintenance of the 
office and internal administration of the 
Commission." 

 

DR. TRIGUNA SEN : It is just purely a 
procedure. If the UGC wants to spend Rs. 200 
today, the Chairman or anybody has no power 
to do it till the Commission meets after a 
month. This should be delegated, for their day-
to-day work. It is absolutely procedural. This is 
under the Act, not beyond the Act. 

THE DEPUTY   CHAIRMAN :  The 
question is: 

"That clause 5 stand part   of   the Bill." 
The motion was adopted. 
Clause 5 was added to the Bill. 
Clause 6 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

DR. TRIGUNA SEN : Madam, I Move : 

"That the Bill be passed." 

I crave your indulgence to say something as 
explanation, if you allow me. 

THE DEPUTY CHAIRMAN : But some 
other Members also want to speak. You can 
then reply. 

THE DEPUTY CHAIRMAN : Motion 
moved : 

"That the Bill be passed." 

SHRI KRISHAN KANT (Haryana): I am 
sorry, I cannot persuade myself to agree to the 
explanation given by the hon. Minister of 
Education. I still feel that this is a very 
derogatory step which is being taken by the 
Government of India and one of the most' 
uneducational acts of the Education Minister of 
the country. The previous composition  of the    
University Grants 

5—21 R.S./68 

Commission was nine members out of which 
two were officials and seven were 
educationists.    The present composition which 
the Government has brought in is very   
derogatory   and   Mr.    Vaisham-payen's 
amendment has tried to remove that flaw a 
little. {Interruptions.)    You will appreciate the 
point.  There will be 12 members of the   
University   Grants Commission out of which 
there will be five from the educational sector or 
the university sector,    and one    Chairman, 
about   which I have    grave doubts because   
he will    be one   of the retired Secretaries of 
the Government of India henceforward—after 
the   retirement   of that person.   So, even if the 
Chairman is an educationist, the total number 
will come only to six out of the number of 12 
and only six will be educationists.  I do not 
know how the Education Minister of India is 
trying to upset the whole balance.    Even in an 
industrial undertaking    where the    
Government has a majority of shares, the 
Government likes to have a majority of the 
directors who can watch  and  safeguard  the  
interests of the    Government.    We have set 
up the   University   Grants   Commission to 
safeguard and promote the standards of 
education in    the    country,    in which 
Commission five  or six  people  at the 
maximum, 50 per cent', will be educationists.   
They will not be able to safeguard the interests 
of education in the country, and that is being 
done by the Education  Minister.    So, I have 
grave doubts on this. This is a very retrograde 
step for    which I    record    my strong protest.  
Yesterday the Education Minister was kind 
enough to dismiss what 1 said as being 
youthful fervour and all that.   May I tell him 
that the demand of France, the demand of   
Germany is that they do not want education to 
be administered only    by the educationists but 
by   the    students themselves.    But here you 
are taking away from the educationists and 
giving to    those persons who are not    
committed to education. Yesterday while 
replying he said, I have pleaded in this    House    
that education should be   productive, there 
should be productive   relationship   with 
education. I still stand by it'.    But I do not give 
50 per cent to those people.    This is a very 
important contribution.   It is going to the 
Statute Book.   This is going to change the 
whole structure of the University    Grants    
Commission.    This   is very  important.    Just  
as  we  have  got in the Press Council, we could 
have a reservation of two persons of industry 
and   commerce.    The   Press   Council 
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[Shri Krishan Kant] Bill, you remember, 
we created; we discussed a lot of things. 
Working journalists were members of the 
Council. Out of 25 members the majority were 
working journalists. We are unable vo 
safeguard even though our educationists—
Professors and Vice-Chancellors—are being 
driven away like dumb cattle. Give them 
majority. That point should be covered. There 
should be given a reservation of two seats and 
the rest could be educationists from the fields 
of Agriculture or Medicine. This is very 
important. I am afraid, when you want to put 
some Educational Adviser or some 
Agricultural Adviser, somebody from the 
Government will go there as ihe Educational 
or Agricultural or Medical Adviser. If you 
want them, take them from Universities, take 
them from Medical Colleges. What you are 
providing for is contradictory to what' should 
have been done and I feel this will ruin our 
education. I think this is a great joke being 
played by the Government of India on the 
education of this country. 

THE DEPUTY CHAIRMAN : Mr. 
Chandrasekharan. 

SHRI   K.    CHANDRASEKHARAN 
(Kerala) : Madam Deputy Chairman . . . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : One minute I want to say 
something. It is not much, Mr. 
Chandrasekharan. I think the point that has 
been drawn attention to by my friend, Mr. 
Krishan Kant, will be considered by the 
Education Minister. If the hon'ble Education 
Minister gives the assurance that on the whole 
the majority will be of educationists and even 
for Medicine and Agriculture there will be 
educationists, that will go a long way to 
satisfy us. 

DR. TRIGUNA SEN : We will keep that in 
view. 

THE DEPUTY CHAIRMAN : Had you 
given this assurance, there would not have 
been all these speeches during the Third 
Reading. 

SHRI K.   CHANDRASEKHARAN : 
Madam Deputy Chairman, the provisions of 
the Bill are obviously intended to improve the 
functioning of ihe University Grants 
Commission. But I am not sure, Madam, how 
far in actual working and practice things will 
improve.    The most importanc aspect of 

University education, particularly in the 
circumstances and economic conditions that 
exist in this country at present, is the 
assurance to the public at large and to the 
students particularly that there will be 
contented teaching staff in the colleges in this 
country. We find, Madam, that' in spite of the 
fact that the University Grants Commission 
stands for one scale of pay for teachers in the 
colleges, different scales of pay continue to 
exist for teachers in private colleges, for 
teachers in Government colleges and for 
teachers in colleges directly functioning under 
the Universities, all doing practically ihe same 
type of work, and it is up to the University 
Grants Commission, who implement the 
provisions of this Bill and the Act' particularly, 
to see to it that at least in future the 
discrimination existing against the teachers in 
the private sector colleges is put an end to and 
they are placed on par with their counterparts 
in the Universities and in the Government 
colleges. They should see to it that the 
Government and ihe Universities concerned 
provide the necessary matching grant for this 
purpose. This is one aspect. 

Very briefly, Madam, the second aspect that 
I would like to dwell on is this. Particularly at 
this stage and in discussing the provisions of 
this amending Bill, I would like to bring to the 
notice of the hon'ble Minister the necessity for 
the establishment of a full-fledged Hindi-
medium teaching University in the South 
preferably, if I may say so, in the State of 
Kerala, if I may be excused. And for this 
purpose it is up to the Central Government and 
the University Grants Commission to see to it 
that cent per cent, funds are provided for such 
a teaching medium University in Hindi, the 
national and official language of this country in 
an area where Hindi is being taught 
compulsorily from even the primary stages. I, 
therefore, submit that this aspect should also 
be taken into serious consideration by the 
University Grants Commission. 

Thank you, Madam. 

SHRI KESAVAN (THAZHAVA) (Kerala): 
Madam, the University Grants Commission is 
constituted mainly for the purpose of giving 
grants. But these grants should not be given to 
those institutions the Managers of which 
receive bribes for the admission of students 
and also for the appointment of teachers. 
Madam, in Kerala, more than 70 per 
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cent, of the colleges are run in the private 
sector, mostly by communal organisations. 
There, for admission to pre-degree classes 
they take Rs. 500. For B.A. and B.Sc, classes 
they take a bribe of up to Rs. 2,000. If a 
student wants admission to B.Sc. (Chemistry) 
he has to pay Rs. 3,000 and for M.Sc, in 
Chemistry Rs. 5,000. For the appointment of 
Lecturers they take Rs. 5,000 to Rs. 10,000. 
These are the things which now take place. 

SHRI    LOKANATH     MISRA :    In 
spite of your Government being there. 

SHRI KESAVAN (THAZHAVA) : 
Government can do nothing in this matter. It 
is not only in Kerala, everywhere this is going 
on. I may submit that running of schools and 
colleges in the private sector is the most 
profitable industry nowadays. They are 
making immense profits out of this. 

THE      DEPUTY       CHAIRMAN : 
Please wind up. 

SHRI KESAVAN    (THAZHAVA) : 
Let me give you one recent example. Not one 
or two, but 37 lecturers who were employed 
on probation under one management which 
conduct twelve colleges, were given notices 
dispensing with their services alleging that 
they were inefficient. But 24 of them 
approached through proper channels . . . 

THE       DEPUTY      CHAIRMAN : 
This is the Third Reading. You should have 
told all this at the consideration stage. 

SHRI KESAVAN (THAZHAVA) : . . . 
They approached through proper channels and 
gave a petition to the effect that they would 
teach efficiently in future. The words "proper 
channel" must be underlined. Some others, 
nine in number, were not taken and now a 
strike is going on . . . 

THE       DEPUTY       CHAIRMAN : 
Please be brief. 

SHRI KESAVAN (THAZHAVA) : . . . 
Now so many things are taking place. What I 
am submitting is that the University Grants 
Commission must make rules so that those 
institutions which receive these amount's for 
admission as well as for appointments do not 
get grants. 

SHRI M. RUTHNASWAMY : Madam 
Deputy Chairman, the suggestion of Mr.  
Krishan Kant in regard to 

the composition of the University Grants 
Commission will be tested by the constitution 
of the first University Grants Commission 
under this Act and I hope and trust that the 
Minister in constituting the first Commission 
under this Act will see to it that even those 
members who represent Commerce, Industry 
or Agriculture will be people who have some 
intimate touch with education, who have some 
interest in education and are not mere 
technocrats or specialists in industry, not 
merely plutocrats who may be said to be re-
presentatives of Industry, Commerce and 
Agriculture . . . 

DR. TRIGUNA SEN : Thank you for the 
suggestion. 

SHRI M. RUTHNASWAMY : Since this 
will be the first composition of the U.G.C, 
people from Commerce, Industry and 
Agriculture, who have an intimate interest and 
association with education should be 
appointed as members. 

THE DEPUTY CHAIRMAN : Mr. 
Rajnarain. {Some hon. Members stood up in 
their seats.) I cannot call very many people 
now. In the next five minutes we must finish 
this Bill. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : I will take two minutes, Madan:. 

THE DEPUTY CHAIRMAN : Then he 
will take three minutes. 
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THE DEPUTY CHAIRMAN : This is third 
reading. You have spoken at ihe consideration 
stage and you have spoken on the 
amendments also. If you have any salient 
points, you can mention them now. 

THE      DEPUTY      CHAIRMAN : I 
think you have said all this. 
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THE DEPUTY CHAIRMAN : We have 
already taken more than the time allotted for 
this. I request Members to mention only the 
salient points in a few sentences during the 
third reading. 

THE DEPUTY CHAIRMAN : You cannot 
go on and on like this repeating the same 
things. 

 
THE DEPUTY CHAIRMAN : I think the 

Minister has also another engagement at 1-30 
and. I request that this business may be 
finished by that time. 

 

[THE  VICE-CHAIRMAN   (SHRI  AKBAJ ALI 
KHAN) in the Chair.] 
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SHRI MULKA GOVINDA REDDY : Mr. 
Vice-Chairman, I had already drawn the 
attention of the Minister with regard to the 
scales of pay of teachers in the universities. 
With your permission I would like to read 
from the UGC Report for the year 1965-66, 
page 33.   It says : 

"The Commission has repeatedly 
emphasised that the success of ail nlani nf 
develonment larselv denends 

on the ability and devotion of teachers. The 
most important component of an institution of 
higher learning is obviously the teachers. It is 
necessary to attract a reasonable proportion of 
our men and women of high intellectual ability 
to the teaching profession. There can be little 
progress in the field of higher education if 
universities and colleges are not able to recruit 
and retain sufficiently qualified staff. The 
provision of reasonable salaries and the 
essential amenities and incentives for the 
teaching profession are an important factor in 
the maintenance of proper standards of 
education." 

It is evident from this that we must do 
everything possible to improve the scales of 
pay of teachers in the private colleges, in the 
Government colleges and in the university 
colleges. This artificial distinction should not 
be allowed to continue for long. My hon. 
friend has rightly put it that something should 
be done to see that the scales of pay of all 
teachers in all the colleges are brought on a 
par. I am afraid the Central Government and 
the UGC have not bestowed much attention 
on this, though to some extent they have fixed 
the scales of pay for teachers in different 
colleges. That distinction should not be there 
and they should see that everything possible is 
done to see that the scales of pay of teachers 
in all the colleges are brought on a par. 

Secondly, I would like to add that the 
number of students is increasing day by day 
but in the same proportion the number of 
teachers is not increasing. So something 
should be done to retain the ratio with regard 
to teachers and students on a reasonable scale. 

Lastly, Mr. Vice-Chairman, in almost all 
the universities in most of the States now there 
is a tendency to have regional languages as the 
media of instruction. I for one feel that English 
should continue to be the medium of 
instruction for a long time to come and when 
it is replaced, fc must be replaced by Hindi. 
Otherwise there will be babelisation. After 
some years a Maharashtrian might feel himself 
to be a stranger in Karnataka. Therefore in 
order to maintain unity and integration, when 
we think of changing the medium of 
instruction in the universities, English should 
continue to be the medium of instruction of 
course, but when it is to be replaced, it must 
be replaced by the national language. Thank 
you. 
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SHRI M. M. DHARIA (Maharashtra) : Mr. 
Vice-Chairman, my hon. friend, Shri Krishan 
Kant, has raised a very vital point with regard 
to the composition of the UGC. As you rightly 
said, the hon. Minister should necessarily 
assure this House that the majority in the 
UGC will be of educationists. At the same 
time I would like to request through you the 
hon. Minister that this Bill will be going to the 
Lok Sabha. In the meantime, he should give 
thought to this proposition, because it is not 
the assurance that permanently remains on 
record; it is the statutes which remain 
permanently on record. Therefore he should 
apply his mind from that point of view and 
see that it is properly amended.. Even if it 
comes to this House, we shall not take more 
time but we shall all co-operate with the hon. 
Minister. I would appeal to him therefore to 
look at this matter from  that point of view. 
Thank you. 

SHRI M. P. BHARGAVA (Uttar Pradesh) 
: Mr. Vice-Chairman, I am sorry that I have to 
intervene in this debate at this late stage. I 
have been very unhappy since clause 2 was 
passed yesterday about the composition of the 
Commission. A stage may arise when out of 
12 members 7 members may be non-
educationists. This is a very unhappy position. 
A very healthy provision which exists in the 
present' measure has been dropped 
unceremoniously. I would like to know from 
the hon. Minister the reasons for the same. 
The provision I am referring to is the present 
section 5, sub-section (3) which reads as 
follows : 

"The Central Government shall nominate a 
member of the Commission, not being an 
officer of the Central Government or of any 
State Government, to be the Chairman 
thereof." 

This clause was deliberately put there fo 
exclude officers heading the UGC. Now this 
has been dropped which means that in future 
the Chairman of the Commission can be an 
official. This is how subtlely the bureaucracy 
works and the Ministers are caught napping. I 
still hope that in the Lok Sabha the Minister 
will not be averse to the appointment of a 
Select Committee to go into this Bill, so that 
the lacunae which have not been rectified in 
this House may be rectified there and when 
the UGC (Amendment) Bill becomes an Act, 
it is a perfect Act' and education 

remains in the hands of educationists, not in 
the hands of pseudo education-sists or non-
educationsists and the UGC should not be 
headed in any case by an official of the 
Government of India or of any State 
Government for that matter. 

DR. TRIGUNA SEN : Respected Vice-
Chairman, Sir, I would like to make a 
clarification. I am very unhappy that several 
Members feel that the Bill will bureaucratise 
the UGC and make it possible for Government 
to appoint more and more officers on it. Sir, if 
we compare the old Act with the amended 
Act. we find that this is not so. Under the old 
Act the total number of members of the UGC 
was 9. It had two officers of the Central 
Government as members. It was also further 
provided that not less than half the total 
number of members shall be from among 
persons who are not officers of the Central 
Government or any State Government. In 
other words, the UGC of 9 members had two 
Government servants necessarily as members 
and as many as four of its members might 
have been Government servants. Under the 
amended Act the UGC will consist of a 
Chairman and 11 members. I made clear that 
the Chairman of the UGC shall be an 
educationist of repute, respected in the 
academic community. The remaining 11 mem-
bers will be there and out of them 5 will be 
from the universities, 2 Central Government 
servants as in the old Act. The remaining 4 
members are to be appointed so as to represent 
various interests such as industry, agriculture, 
medicine, etc. They will naturally be 
interested in the furtherance of education in 
their respective professions or will be 
educationists. Of these not more than 2 can be 
Government servants. Sir, I want to make it 
clear that while appointing these four 
members the first and the only consideration 
before the Government will be academic 
competence of the persons concerned. If an 
eminent person in this field, say, a good 
professor in a Government college is selected 
for membership of the UGC on the basis of his 
own academic competence, I see no reason 
why he should become ineligible for appoint-
ment as a member of the UGC onlv on ihe 
ground that he happens to be a Government 
servant. It will thus be seen that under the old 
UGC Act providing for 9 members the 
number of officers was the minimum of two 
and the 
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[Dr. Triguna Sen] maximum of four ; in 
the new U.G.C. of 12 members the number 
remains the same, the minimum of 2 and the 
maximum of 4. This is in keeping with the 
recommendations of the Education 
Commission which said that not more than 
one-third of the members of the U.G.C, shall 
be Government servants. It is obvious that no 
weightage is given to the official members in 
the new U.G.C. Four out of twelve is less than 
four out of nine. The Bill therefore reduces the 
bureaucratisation rather than increases it. 

Some misunderstanding has been caused 
by the omission of sub-section (3) of section 5 
of the old Act which said: 

"That the Central Government shall 
nominate a member of the Commission not 
being an officer of the Central Government or 
of any State Government to be the Chairman 
thereof." 
It has been inferred hastily that the omission 
of this sub-section shows an intention on the 
part of the Government to appoint a 
Government servant as the Chairman of the 
U.G.C. Nothing can be farther from the truth 
but let me first explain why the clause was 
necessary in the old Act and why it is not 
necessary in the amended Act. In the old Act 
the procedure prescribed was to constitute the 
U.G.C, first and then to nominate a member 
of the U.G.C, as Chairman. When the U.G.C. 
was constituted, it consisted of 9 members of 
whom 2 had to be servants of the Central 
Government and 2 others might also be 
servants of the Central or State Governments. 
In order to ensure that the Chairman was 
nominated from among the non-official 
members only, a specific provision was 
necessary and so sub-section (3) was added in 
the old Act but in the amended Act this 
contingency does not arise. The Chairman is 
not nominated now from among the members 
of the U.G.C. He is appointed independently 
on his own merit and then he becomes a 
member of the U.G.C, automatically. In this 
situation it was considered necessary to retain 
the old provision. Let me categorically place 
on record the policy of the Government in this 
matter. The Chairman of the U.G.C, shall be 
an educationist, respected in the academic 
community. He shall not be an employee or a 
Govern- 

ment servant. The Government believes that 
the autonomy of the U.G.C. is absolutely 
essential for the improvement of higher 
education. The Government therefore will do 
everything in its power to strengthen that 
autonomy and to ensure its academic inde-
pendence. 

With these words, I request that the Bill, as 
amended, be passed. 

SHRI M. P. BHARGAVA : What 
assurance the Minister has been pleased to 
give here, I would like it to be incoiporated in 
the Statute when it goes to the Lok Sabha so 
that there can be no misunderstanding in the 
future. To-day Dr. Sen is the Education 
Minister, tomorrow somebody else may be the 
Minister and it must come on the Statute 
Book. 

SHRI KRISHAN KANT : I would like to 
bring to the notice of the Minister that what he 
has said are very good, pious hopes. We have 
experience of the Press Commission where 
the Chairman of the Press Commission was 
appointed by the Chief Justice of India. Only 
a retired judge or one who resigned became 
the Chairman. That is what I fear is going to 
happen here also. The Education Secretary 
may retire two months before and he will be 
made the Chairman of the U.G.C. 

THE VICE-CHAIRMAN : (SHRI 
AKBAR ALI KHAN) : The question is : 

"That the Bill,    as    amended,    be 
passed." 
The motion was adopted. 

THE INTER-STATE WATER DISPUTES  
(AMENDMENT)  BILL,   1968 

THE MINISTER OF IRRIGATION AND 
POWER    (DR.   K. L. RAO) I beg to move: 
"That the Bill  further to    amend the   Inter-
State  Water  Disputes   Act, 1956, as passed 
by the Lok Sabha, be taken into 
consideration." I will briefly submit the reason    
for bringing up this amendment. Rivers can be  
engines  of  destruction    as  it    has been in 
the case of Tapti, for example, to-day, or 
Narmada    or   Brahmaputra but if controlled  
and developed    properly, they can be the 
greatest and inexhaustible    treasures    of the    
nation. 
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